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SHRI YOGENDRA MAKWANA:
Sir, I beg to move:

“That the Bill be passed.”

The question was proposed,

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Prof. Bhatta-
charjee. Just two minutes,

PROF., SOURENDRA BHATTA-
CHARJEE (West Bengal): Mr. Vice-
Chairman, Sir, the Bill in itself, as
has been referred to by our friends
earlier, cannot be objecied to, but
the question is, how far effective it
would be? So far as the arms Act
is concerned, in our country the prin-
ciple is being followed ag in the Bri-
tish days and there has been no de-
parture from that—even in this Bill.
Now, this Bill is for preventing mis-
use of fire-arms, whether licensed or
unlicensed. That is the object. The
Bill covers only the licensed part of
it but how the unlicensed part of
firc-arms will be dealt with is not
made clear either in the Bill or in
the speech of the Minister,

Mr. Ajit Kumar Sharma dealt with
one aspect, that is, the largest num-
ber of kilings are committed by the
police force, There is another aspect
of it. Unlicensed arms are never re-
covered except under very great
political pressure. When there are
caste riots, when there are communal
riots, there is much commotion and
much discussion, we see pictures in
the press that so many arms have
been recovered. Otherwise the police
shows its ineptitude in recovering
fire-arms. I must humbly submit that
it is not because of their incapacity
but it is their collusion with the
underworld, with the anti-social ele-
ment, that is, at the root of the bane
of increasing violence in our country.
Had there been no such collusion,
the picture would have been entirely
different. In that case Delhi would
not have been termed ag the Crime
Capital. I would request the Minister
to keep a watch on this aspect and to
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see 10 it that tne police force acts
really as a law and order enforcing
machinery and not as a machinery oi
outlaweq elemenis or disorderly ele-
ments. Thank you,

SRl YOGENDRA MAKWANA:
Sir, 11 the hon. Member has heard me
patiently, he would have known that
I have discussed that point also—the
unearthing of unlicensed firearms—
while discussing the situation about
riots. I have brought this Bill to
control licensed fire-arms, There is no
law for the control of unlicensed fire-
arms. The term “unlicensed fire-
arms” itself suggests that it is beyond
the law, They have ignored the law
and, therefore, it i a criminal act on
the part of those who possess unlicen-
sed fire-arms, and that is a matter
where we investigate and take action
against the people who keep them.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): The question is:

“That the Bill be passed.”

The motion wag adopted,

I. THE CiNE-WORKERg WELFARE
CESS BILL, 1981

II. THE CIN7-WORKERS WELFARE
FUND BILL, 1981

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHEYJ: Sir, I beg to
mave:

“That the Bill to provide for the
levy and  collectio, of a cess on
feature films for the financing of
activities to promote the welfare of
certain cine-workers and for mat-
ters connected therewith oy ineci-
dental thereto, ag passed by the Lok
Sabha, be taken into consideration.””

Sir, 1 also beg to move:

“That the Bill to provide for the
financing of activities To promote
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the welfare of certain cine-workers,
ag passed by the Lok Sabha, be
taken into consideration.”

5ir, while moving these two simplz
Bills which are meant for th¢ welfare
of the cine-workers, before I indi-
cate the main aspects of {he Bills, 1
would like to mention briefly why
these Bills are being brought. As
the House may be aware at present,
welfare measures to meet the needs
of indigeni cine artisteg are not
available. According to the Working
Group on Na.onal Film Policy which
was set  up by my Ministry to
go into  various aspects of inte-
grated  film policy in depth, the
number of the people employed in
the film industry is of the order of
about 3.5 lakhs. Out of these, nearly
(0 per cent of the workers are em-
ployed in the exhibition sector and
the rest in the production sector.
Majority of those in the production
sector are employed on casual or
contractual basis. Cine-artistes, like
artistes in other performing arts,
wither owing to changeg in style and
trends or due to ageing. There are
instances where artistes who have
won great fame and recognition for
their creative talent have fallen into
utter poverty. Similarly, technicians
ang other cine workers who work
outside the limelight often Tace finan-
cia] hardships, Therefore, there is a
pressing need for creating 5 Welfare
Fund to assist cine artistes and
workers in these circumstances. I may
draw the attention of the House to
the fact that the Bills aim at welfare
of essentially low paid cine workers
in the production sector. The objec-
tive ig to create a Welfare Fund to
provide financial assistance to pay for
other welfare measures for such cine
workers whose monthly wages do not
exceed Rs. 1000, or in case they are
employed on lumpsum paymént, such
remuneration doeg not exceed Rs. 5000.
We have deliberately, decided to attend
to the welfare needs of low paid
workers in the production sector of
the film industry as it ig these workers
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who are in dire need of assistance
from the Government particularly in
old age.

Sir, through the Cine-Workers Cess
Bill, 1981, we propose to levy a cess;
a duty of Excise, at the rate of Rs. 1000
on every feature film certified for
public exhibition under section 5(a)
of the Cinematograph Act, 1952. The
duty of Excise to be levieq shall Be in
addition to any cess or duty leviable
on cinematograph  filmg under any
other law in force. Thig duty shall be
payable to the Central Government By
the producers of a feature film on or
before the date on which he makes an
application for g certificate in respect
of such a film under section 4 of the
Cinematograph Act, 1952. The money
collected together with interest there-
on will be refunded to the producer
in case the Central Government
refuses to grant g  certificate under
section 4, read with gection 5{a) of the
Cinematograph Act, 1952,

As you might have noticed, the
proceeds of the duty shall Be credited
to the Consolidated Fund of India. It
is proposed that the Central Govern-
ment should also have the right to
exempt any film for reasong 1o be
specified from payment of the duty. In
case of non-payment within this stipu-
lateq period, the produceér is liable to
pay penalty not exceéding Rs, 50 for
every month during which the duty
ig im arrears. I am confident {hat
considering the small level of cess
which is proposed to he raised per
feature film, it will not constitute any
burden on the film producers and this
Bill will be welcomed by the enligh-
tened sections of the film industry
which are alive to the need of welfare
measure for their own workers, The
amount of money raised by this
cesg will provide a nucleus of about
Rs. 7.8 lakhs per annum for the Wel-
fare Fund which ig proposed io be
created through the Cine-Workers
Welfare Fund Bill. This hag been
estimated on the basis of production
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of about 750 feature fillms per year.
The Bill provides for crediting any
grants to be made by Central Govern-
ment or for acceptance of donations
from different sources into the Fund. I
am hopefu] that with the co-operation
of the film industry it will be possible
to obtain donationg anq increase the
over-all resources availability under
the Fund. The Cine Workers Welfare
Fung Bill hag a provision to constitute
Advisory Committees as also a Central
Advisory Committee to advise Central
Government on the administration of
the proposed Fund. It is, fherefore,
intended that the Fufid would be
operated in close co-operation with the
film  industry. The Advisory Com-
mittees will include representatives of
the Government, the cinema workers
and the film producers so that all con-
cerned interests are fairly repif¥®nted.
The Bil] also provides for appdintment
of the Welfare Commissioners, the
Welfare  Administratorg and the
Inspectorg and such other officers as
may be necessary for complying with
the provisiong of the proposed enact-
ment,

Sir, I have no doubt that the hon.
Members wil] welcame this initiative
on the part of the Government to
create a Cine-workers Welfare Fund
by levying 5 smal] cess for the welfare
of the cinema workers iy the produc-
tion sector. I look forward to the
viewg and suggestions of the hon.
Members on the proposals confaThed
in the two Bills. Thank you.

The questions were proposed.

SHRI T. BASHEER (Kerala); Sir, I
welceme these Bills movedq by the
hon, Minister for Informatiop,  and
Broadcasting. One Bill is to provide
for the financing of the activities to
promote the welfare of certain cine-
workerg and the second Bill is to pro-
vide for the levy and collection of
cess op feature films for financing of
the activitieg to promote the welfare
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of certain cine-workers and for mat-
terg concerned therewith or incidental
thereto, it

Sir, the cinema is a powerful mass
medium, a medium of entertainment
and a medium of enlightenment. The
Indian cinema hag .a history of 70
years. With that history of 70 years,
India has emerged as the biggest pro-
ducer in the world. In 1978 InQla has
produced 619 feature films and in 1979
India hag produced 714 feature films.
And the Minister has given the figure
of the workers working in the film
industry. These facts and figures
show the importance of the film
industry in India.

But 1 am sorry to say, Sir, adequate
importance hag not been given to this
industry and appropriate attention has
not been given to the cine-workers. In
the past, two atternpts were made to
examine the problemg of cinema
through first, the Cinematograpnh Com-
mittee of 1927-28 and’ the §ecSnq, the
Film Enquiry Commiitee of 1951

Now, lastly as the hon. Minis-
4 P.M. ter said, in 1977 a Working

Group wags constituted to go

into the issues of the film
industry, to study them and to make a
report on a national film policy. Sir,
1 would like to say that the recom-
mendationg of the Working Group
have not been considered seriously by
the Government and nothing has been
done seriously till this time to imple-
ment the recommendations made by
the Working Group oh a national film
policy. It is in thig context, Sir, that
the hon. Minister comes forward here
with these two Bills. I would like to
say that thig is only a small step. 1
welcome these Bills, of course. But I
do not congratulate you, hon, Minister,
I reserve it for some other occasion
when you wil] come forward with
some more gerioug steps in this direc-
tion.

[THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI in
the Chair].
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These Bills mean only very little in
the context of the vast problems of
the cinema industry, These Billg have
only a limited scope, confined only to a
welfare fund and some welfare mea-
sures. [ am not going into the clauses
of the Bill. I am not going into the
detailg of the many problems of the
cinema industry. But as these Bills
are intended for the welfare of the
cine-workers, I woulq like to say
something on that aspect.
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Sir, the film field is a very glamoroug
field. But the life of the workers
behind thig glamorous field is fuli of
agony. Of course, 3 few leading
artisteg are able to lead a comfortable
life. That is true. They earn in a big
way. But most of the artistes suffer
a lot. They cannot save anything in
their profession. That ig the real
picture. I know of many brilliant
artistes, actors, directors and musicians
who have won great fame, and who
have later been reduced to utter
poverty. That is the situation. The
life of many such artisteg is in a very
pitiable condition in their old age, as
the hon. Minister has pointed out.
There is no  doubt, Sir, that they
deserve some kind of assistance from
the Government. Sir, what about the
skilled, unskilled, and manua] labour-
ers working in the field? What are
their working conditions? They are a
set of people, they are a set of work-
ers, exploited like anything by the
industry. They work .without any
right, they work without protection of
any legislation, they  work without
protection of any law. That ig the
situation. They are made to work in
pitiable conditions. Their jobs are
always risky. We all know that. I
would like to draw attention to a set
of artistes called the stunt artistes.
They are considered as puppets or
instruments. It is very often that
they meet with accidents and there
are many cases even of death. Yet,
they have no protection whatsoever;
they cannot claim any compensation.
Such artistes.should be given a serious
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consideration and appropriate compen-
sation. That is my request. These
workers have no legal protection as

they are not covered by any Act,
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In thig context ] would like to make
two or three suggestiong for the consi-
deration of the honourable Minister of
Information & Broadcasting. [ would
suggest that cine production and exhi-
bition should be declared as an indus-
try. Thig is a long-standing demand
from the producers, from the cine
workers and even the people who are
interested in cinema. In this context
I would quote the recommendation of
the Working Group on National Film
Policy: . PR

“Film industry as a whole, includ-
ing the production sector, should be
recoghiseq as an industry and should
be treated on a par with at least
the hotel industry for varioug faci-

s X .
lities. S .o

That is the recommendation given by
the Working Group on Nationa] Film
Policy. T4

Then I would suggest to the honour-
able Minister that an insurance scheme
should be provided for the cine work-
ers. 1 have cited the difficulties of
the stunt artistes, technicians and

other poor rine workers working in
the field.

Lastly, I request the hon. Minister
to come forward with a comprehensive
legislation covering all cine-workers
employed in the various sectors of
film industry. This ig very important.

The hon, Minister has referred to
the report and I think that these two
Bills are based on the recommen-
dations of the Working Group. But
there are more important recommen-
dations made by thig Group regarding
legislation for the film Industry. I
would quote some sentences hefore

concluding my speech. The report
says:
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“While the need for special Jegis-
lation to regulate the working cen-
ditions of cine-workers hag been
recognised since long, appropriate
legislation hag still not been enacted.,
We recommend that the Central
Government should take wurgent
steps to immedidtely introduce
appropriate legislation for regulat-
ing the employment conditions of
the cine-workers. The proposed
legislation should cover cine-emplo-
yees of all sectorg of the film indus-
try, that is, production, distribution
and exhibition. 1¢{ should cover all
categorieg of employees with special
protection to be provided for casual,
daily-rated or contractual workers.
This should be
confract for casual
employees.”

or contractual

Then there is a  suggestion for the
welfare fund in the report. The hon.
Minister has come forwarq with g Bill
incorporating that. So far a0 good.
Before I conclude, I  would like to
quote one more sentence from the
report:

“Government should take imme-
diate steps to  bring movie stunt
artistes under the accident  risk
insurance scheme.” ’

DR. RAFIQ ZAKARIA (Maharash-
tra): Mr. Vice-Chairman, at the out-
set I must congrafulate the Minister
for having brought forward legislation
which wag long overdue, Our thanks
are indeed due to him for taking the
initiative in giving some king of relief
or succour to the lowest grade of
workers in the film industry.

Sir, 1 do not want to make a long
speech because the provisions of both
these Bills are so commendable that
only a few suggestions to improve
what he has brought forward would
suffice. My first suggestion is in regard
to the widening of the definition of
cine-workers, This is a point which hag
also been touched upon by the pre-
vious speaker, Mr. Basheer. In the

)

written into the -
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definition I find only the production
side has been taken into consideration.
No doubt the production side is the
most important side as far as the
regular employees at the lower leveis
are concerned and they are the most
exploited also.

a4

But, there is also, as the Minister
is aware, the distribution side and
there is the exhibitich side where also
exploitation is equally bad. For
instance, there are ushers in the
cinema halls or cinema houses and,
on the distribution side, there are
so many other small workers
who are employved who also
deserve some king of a protection at
the hands of the Government. So,
since this is  the only a pioneering
measure, T have no intention of imme-
diately creating any problems for the
Minister by  suggesting amendments
or making other alternative proposais.
But, Sir, I do hope that this will he
just the beginning and that he would
see to it that in the orbit the cther
exploited people in the film industry
are also brought in and brought in as
quickly as possible.

Then, Sir, I am happy to note that
he has provided for, under clause G,
grant of exemption. But the grant of
exemption is for quality, for technical
excellence and other things. While
this ig understandable, I would like to
point out that there are many small
producters who too fulfill g certain
neeq in the society and whose films
sometimeg do not get, though they
deserve, the exemption from the State
Governments as far as the entertain-
ment tax is concerned. They also, I
think, would need somne kind of attan-
tion at the handg of the Government.
That was why, Sir, I was also wonder-
ing whether this definition could not
be expanded a little more to bring in
such producers ag are helped by the
Government  itself, by the Film
Finance Corporation. Here, what I
find is that you are restricting it only
to social films. Technically, anq from
the point of view of quality, they may
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not qualify. But still, as far as the
theme ig concerned, as far as the
approach is rconcerned, they may
qualify. 3o, this is another suggestion

which 1 would like to submit to the
Minister,

Agamn, Sir, he haeg restricted the
opcrataion of this legislation to cine
workers whose monthly income is one
thousand rupees or who receive a
lump-sum amount of five thousand
rupeeg per year. I suppose so, because
that was not quite clear to me. Well,
Sir, 1 can understand that he would
not have much money to bring mn a

larger number of people. But I do
think, considering the inflationary
pressures, that even this thousand

rupees is not a happy figure. He will
have to think of bringing in people
whose income is up to Rs, 1,500/-. But,
as I said earlier, this is the first step
and this ig a welcome step. There-
fore, T am only making a suggestion
towards the further improvement of
this piece of legislation. But, Sir,
what hag disturbed me most as far as
this Bill is concened is the cess that is
sought to be levied on the feature
films. Now, you are aware that the
feature films differ so much as far as
their capacity to make money is con-
cerned. One feature film makes ten
croreg o rupees, another fitty crores
and a third one hundred crores. I
understand that the film “Sholay’” had
brought in more than a hundred crores
of rupees. Now, what will happen is
.that all the films will be treated on
par under this legislation. Every
feature film has to pay a cess of one
thousand rupees. That, I feel, is
rather unfair. I do not know the
difficulties that may be there, There
may be some constitutional difficulties
because, J ran wel]l understand, that it
may not be on the basis of income
as then you are guilty of double
taxation and the problem of corporate
taxation is already there,

Sir, I am sure that the Minister
woulg be in  position to find some
way of getting over this kind of situa-
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tion where the producer of Sholay
pays Rs, 1000/~ and also the producer
of a small film pays Rs. 1000/-. £
think if it cannot be done on the basis
of income or on the basis of other
materialg that goes into the production
of the film, at least if some cess 1s
levieg per print, that would also, to
some extent meet the ends of justice.
This to my mind, is highly discrimi-
natory. There are small film pro-
ducers and extremely big producers,
who are really the biggest money
earners today. They have one success-
ful film ang that is all. It is not only
a question of one film. Now, there are
producer like B. R. Chopra. Out of 10
filmg that he produces, every film
fetches crores and Crores of rupees.
Also, there are small producers who
are struggling. Even Rs, 1000/- would
be a kind of burden for them. I do
not want that they should be exempted
from this minimum limit of Rs. 1000/-.
That is perfectly all right. I do fezl
that you should have gome kind of a
distinction = between these big pro-
ducers who are earning hundreds of
crores of rupees or tens of crores of
rupees and these saml] producers who
hardly make any money. 1 waga alsc
thinking whether there is any diffi.
culty as far as levying the cess pet
print is concerned and whether you
could not take into consideration the
exhibition in different cinema house:
per week. There may be some diffi
culties. I mean you may have th
minimum levies from them #hd there
after you can take into consideratio:
the fact for how long they have bee
exhibited in the different cinem.
houses anq whether that could be th
criterion. These are 80me 0@
my suggestions, which
hope, the hon. Ministe
will take into consideration. But :
the measureg are concerned, they ar
most welcome and I once again re
peat that this ig a pioneering ste
which the Ministe; has taken and
am sure the poor, down-trodden an
exploited workers i he cinema ir

dustry will remain ever-grateful °
him for what he has done.

310
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DR, SHANTI G. PATEL (Maha-
rashtra). Sir, I am rather surprised
that such a Bill hag come from Mr.
Vasant Sathe Dbecause he hag the
trade union backgrouhd, 1 Stil] re-
member him arguing caseg in the
court on behalf of the labour. I
would just like to remind him what
he stated in the House only a few
months ago, to be exact on the 27th
of April, 1981. Maybe he is aware
of it. I would like to emphasise
what he had said,

SHRI RAMAKRISHNA HEGDE
(Karnataka): And reming him.

DR. SHANTI G, PATEL:; His
memory is very hice. He was aware
that the cine workerg were being ex-
ploited and needed some protection.
Mr. Sathe saaid: “The entire film in-
dustry wag in the grip of black
money. Production, distribution and
exhibition of filmg wag controlled by
those in possession of black money
and the only way to extract it from
their clutcheg was to declare it as an
industry, Borrowing in the indus-
try was at an astounding rate of 40
per cent interest which was nothing
but unaccounting money”. Sir, he
added: “It is a racket”. I have no
stronger word to add to this. “This
racket would go the moment the
banks begin advancing loans for
film-making”, he said,

Sir, in this industry, we find glar-
g contrasts. On the one side we
find a bunch of people absolutely
swimming in the world of luxury,
pomp angd conspicuous consumption
while on the other we find a large
numbey of workers, whose figure "has
been quoted by the Minister him-
self—nearly one and a half lakhs
as far as production side ig concern-
ed—who have no security of employ-
ment, who have no regularity ‘of pay-
ment of wages, and who have no
guaraniee of wages. This is the
state of affairg in this particular in-
dustry. T was, therefore, expecting
him to come with a Bill, to come
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with a measure which would uproot
this sort of exploitation in this indus-
try. And that is why I say I feel very
sorry for him,

Sir, thesea people are employed as
casual or contract workers. [ am
sure, he is aware 'of what laws that
exist in this country for such type
of employment. Let us take the coal
labour or let us take the dock labour
where we have a special type of
legislation. which decasualises them,
guaranteeg them wages, gives them
security of service and also retirement
benefits, This is somethihg which I
am sure should have struck him, and
he should have brought them in the
form of thig particular legislation.
But here what ig sought to be done
as welfare, is in my opinion just a
drop in the ocean. 1 don’t think
there is any other section of working
people which ig put to such -exploi-
tation. Sir, I will give an example
of what a called an artiste an “extra”,
The way in which thege “extras” are
being exploited in thig industry,
there is no parallel to this. They
have no security in all respects.
Their modesty ig exploited and, I am
sure, the Minister is aware of it
What is there for them? Even there
is no listing. How is he going to
implement thig particular legislation?
Firstly, there has to be listing or
registration of all the people who are
employed in thig industry. But
there is o provision whatsoever. Is
it going to be the sweet will of the
Government which will decide as to
who is going to get the benefit and
how much he ig going to benefit? I
khriow, Sir, that there ig a provision
of an Advisory Committee. And why
an Advisory Committee? Can there
not be a statutory committee to ad-
minister these funds, select the
people and regulate the working in
the whole industry which ig being
done under other laws in thig very
country? And, Sir, the composition of
this Advisory Committeg is also very
pertinent. The Government will
nimminate the whole committke, It
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hag beeh gaid vaguely that represen-
tatives of employer, Government and
employees will be there, I would
like to suggest that there should be
a tri-partite statutory body and the
people who are going to represent
the labour or the employees should
be from the registered unions, recog-

hised unions on the basis of their-

membership and not according to
the sweet will of somebody who is
going to administer this piece of
legislation, But there is no reference
whatsoever to this type of approach
in thig particular Bill. And that is
why I would like these lapses to be
met as early ag possible,

Sir, my friend, Dr, Zakaria, hag al-
ready referred to the small amount
of levy which is sought to be levied
on the producer. Ang when the
Minister prefaceq this Bill with his
remarks, he said in a very apologetic
manner that the producer will agree
and welcome. And these words

were used ag if these people are a.

bunch of people who cannot afford
this, Dr. Zakaria hag also explained
that there are a number of people
who are minting money in this indus-
try. Sir, there has to be a system,
some sort of a slab system, which
makes them part with thig income
at least for the benefit of those who
have contributeq most for the pro-
duction of these films. Sir, we boast
that this is the second largest indus-
try in the world and that India has
the privilege to maintain that, What
are we doing for the workers? We
are earning foreign exchange also on
these films. Whether it is the Mid-
dle East, whethe, it ig. Africa or
even U. K, or America, our filmg are
being exported. But should not a
fair share of the ihcome be spent on
thegse usostunate pfeople who are
being exploited as admitted by the
Minister himself? I would, there-
fore, say that it is even not too late
in the day to see that this particular
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conribution, of the levy which ig pro-
posed in this Bill, ig increaseq ade-
quately so that we can properly
cater to the needs of these people.

Sir, I would like to refer to another
aspect of thig particular industry.
As 3 matter of fact, we canhot cal] it
an industry in the real sense of the
term, at least in the term in which
it can come Under the industrial law.
1 feel it has to be declared as an
Industry so that almost all other
benefits which are available to the
other sectiong of the labour, may fol-
low. May I ask the Minister, what
iy there which is making him hesi-
tant to make it an industry which
he promised some monthg back?
What ig coming in hig way? Let him
explain it, becauge here it is the most
exploiteg section. And the Congress-
I has been shouting all along that
they stand for the poor, the exploit-
ed people, Now, here ig the oppor-
tunity to implement what you have
been preaching or what you have
been saynig, But we find them
hesitant in taking the necessary mea-
sures,

The film is a media to mould and
build the character of the nation.
But what dg we find? What type of
filmg are being produced? And I am
ashamed that my good and esteemed
frienq is the Minister of Informa-
tion and Broadcasting and under his
stewardship such filmg are being
produced, From the Government
side, Ministers and other people
placed in high position have said
number of times that thig violence
and sex which have got prominence
in the films, are responsible for spoil-
ling the character—I would say—of
the nation as a whole of the persons
in the country, the persons who plan
how to attack a particular person
or to prepare a plan for thieving, and
all sorts of plans are being learnt
from these films, Sir, not only the
Minister hag a certain amount of in-
fluence, he himself also looks like a
hero from the film world; look at
him, his appearance and style. He
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Cess Bill, 1981
[Dr. Shanti G. Patel]

has hig own charm, which, he should
exercise and see that such films are
not produced, but some ruley are
made So that we are able to use this
medium to build the character of this
nation,

Sir, it has been said in thig Bill
that the welfare benefits are meant
for the persons, or the cases, in 2x-
treme hardship. I do not know why
thig emphasis on the word ‘extreme’,
There are people already suffering. ..

SHRI RAMAKRISFHNA HEGDE:
It has not been defined.

DR. SHANTI] G. PATEL. My
friend Mr. Hegde Says it has not been
defined, Everybody is in extreme
hardship, everybody needs to be
helped. Ang what is there, 7%
lakhs of rupees will be utilised for
1} lakhs of persong for their bene-
fit, or so-called welfare measures.
I would, therefore, while concluding
like to say that he must concentrate
first on sezing that the levy ig in-
creased, that a comprehensive Bill
is brought in, that the quality of our
filmg is improved. Not merely we
boast of producing the second largest
number of films in the world, but
produce the real quality films. We
have, Sir, quality directors and artsi-
tes in our country., Let us make use
of them and see that the country’s
fame goes up all over the world,

Ag I said in the beginning, I do ex-
pect that a man with labour back-
ground should be able to do more
and give a better performance. Thank
you.

SHRI P N. SUKU]I, (Uttar Pra-
desh); Mr, Vice-Chairman Sir, it is
a matter of great satisfaction that at
long last, our Government hag taken
due note of the continued plight of
the cine workers, including artistes as
well as technicians. The Govern-
ment has now come up with certain
welfare measures to help these
workers. In fact, T do wish to con-
gratulate the Information  Minister,
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in perticular, and the Government,
the welfare  Government, of Mrs.
Indira Gandhi in general, for the
welfare measures which have been
brought before ug for our considera-
tion. 1 know that the gsubject of
welfare of workerg is in the Con-
current List. Therefore, any State
Government could bring about any
such legislation to help these
workers. But I am sorry, neither in
West Bengal, nor in Kerala, nor in
Tami] Nadu, where an actor is the
Chief Minister, any such legislation
hag been - proposed so far, It is the
Government of Mrs, Indira Gandhi
which has initiated s0 many steps,
such steps as have gone a long way
to help the downtrodden and the
have-nots in our society.

Sir, more than a hundred thousand
workers are involved in this field of
cinema, at least in the production
and distribution sectors. A large
number of these workers are neither
wellpaid nor do they enjoy satisfac-
tory working conditions. Thousands
of young men and women, every
month go to Bombay to become heroes
end heroines, actors and actressek.
While most of them return to their
places, quite a few of them are left
there to work ag extras. These ex-
tra artistes, these casual artistes, are
badly exploited by the middlemen
or the agents and they have virtually
to live and work as slaves of these
film barons, Similarly, thousands of
technicians and artistes are employ-
ed on a contractual basig and they
have also to face a lot of hardship
due mainly to their meagre resources.
By the time these casual artistes
come up of old age, they have no
money for their minimum subsistence
and they are in a very bad shape,
They become badly indebteg to pri-
vate parties, private moneylenders,
and all that is left with them is hard-
ly sufficient to enable them to :nake
their both ends meet even. It is,
therefore, 3 welcome step which has
been taken by the Government of
Mrs, Indira Gandhi and through
these aforesaid two Bills, which are
under consideration, some positive
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help iy proposed to be given to the
suffering and exploited workers of
the film industry. It is, no doubt,
true, Sir, that unless the film indus-
try Iy recognised as an industry for
the purpose of Industrial Disputes
Act and so on, perhaps, the desired
justice cannot be done to the workers
which are employed in the film indus-
try. But as an interim measure,
and as a welfare scheme drawn up
for the working people employed in
the world of cinema, I hail these two
Bills. :

Ag regards the Cess Bill, however,
the quantum of excise duty propos-
ed to he levied on every feature film
at the rate of Rs. bne thousand per
film ig rather small and T would like
thig to be raised to at least Rs five
thousand so that some  assistance,
worth its name, may he extended to
the needy workers. The hon Minijs-
ter has already assured the other
Houge that the proposed cess ig to be
deposited along with the application
for the certification of film.
Hence, there is no apprehension now
uf non-payment or even delayed pay-
ment of the excise duty. But, Sir, this
assurance of the hon. Minister has
now made, section 7 of the Bill deal-
ing with penalty for mnon-payment
totally redundant, Once there is no
scope for evasion of thig cess, there
is no need for having any provision
dealing with punishment. I would,
therefore, suggest that gection 7
should now be deleted from the Cess
Bill. Also, Sir, ag regards section 6,
providing for exemption from pay-
ment of the proposed Cess, I do not
see any reason why thig provision
" should at all be there, This clause
wi]l only encourage more and more
producers to evade payment of the
pregeribed duty. Our friend Dr.
Zakaria wag just now saying that this
should be there but personally I feel
that there should be absolutely no
discrimination in realising the pro-
posed case, Whether it is a small
film or a big film, any film-maker can
very easily pay Rs. 1000 or.Rs. 5000.
So, there should mnot be left
any loophole, any scope for
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evading the «cess that is now
proposed by the Government. There-
fore, it will be in the fitness of things
if clause 6 of the Bill is also deleted,

Clause 2(b) (ii) of the Cine
Workers Welfare Fund Bill provides
that for the purpose of this legisla-
tion 3 cine worker getting not more
than Rs. 1000 per month will be eli-
gible to get financial assistance, but
this amount of remuheration is
rather low. When the benevolent
Government of Mrs, Gandhi has al-
ready raised the minimum limit of
income for the purpose of exemption
under the Income-tax Act from Rs.
10,000 to Rs. 15000, the limit of remu-
neration qualifying for assistance from
the Cine workers welfare fund should
alsg be raiseq from Rs 1000 to Rs
1500 per month.

Also, Sir, 1 strongly feel that for
these low paid cine workers there
should be provision for something
like a group insurance scheme. This
will help their families and depen-
dents in the event of their premature
demise. Sir, the question of bonus to
these low paid cine workers has also
remained untouched so far, though
like all other categories for workers
they also deserve equal consideration.
So, 1 take opportunity to request
our Information and Broadcasting
Minister fo ensure that suitable pro-
vigion for payment of bohus to the
cine workers js made in the compre-
hensive Bill on the subject which he
has promiseq in the other House to
place before the Parliament for consi-
deration in this very sesgion. With
these suggestiong and slight modifica-
tions, 1 support the two Bills under
consideration,

ot T FgA gaw o (fFae) o 9e-
AWTEwe wger, ag W faer war g
§ &1 TAOFT TG AAT 1 AR A
a8 & B =78 Fo W A gme §
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WO qga ¥ AAA qEd Fof
gaT3 AT §, 39 T HA HGRE £urT
& | 9w AN G 9§ § fF
famar 2@d Fret #¢ g&7r Wi qla-
fer uw w3 og wrg § W1 ¥4
AT F G §H WTLT ®T AAT
918 T TFAE | AT gAR TS T840
i qsty forad o gGraifas FiaFat
§ saar uf wgar g fw favar 4
AT HIX GAGET QAT A BT
FATT SqEr faaSaT & | $a M gl Iy
THEAT § FAU GF H IAAC gS
AR #IG 54§ g sqw FEA
T W ar A qF® wd an oA«
&+ fody farmy § Rar ar, gag, wd
§@® T AT DI FA 7T A
H@1 O TaA e @) WAV 1 A1 6§
IR 4g g R oo 9 5@ e
S F T gT agd TS AW A
AT FHY F oy o F4T §FaE)
ge gudg § f& wdi s 99 9w
E9IT 3T ) ‘

gg W Iqr aar & & gror fegar
QHEICHGEAT A WQ F G 4T
AT ¥ g0 oT9 9Aw g 2,
A AT F IAT A S Y )
Iar foo a8 us w&w & o fw
T qar § ) g W fEew &
faw @ g TF A § fSad |
qre A T @ WS F, FAC
WA WT ¥ R FE dThaT FX
aFd ? qF g IJw wHA H g
AR G ICRE DT BT ST |
g AR & # 7 fad aEds
AT A TG & f5q §vg F g
@i, § a aemaT § o oug an
oy FAE F ogTEdA S 2V go

¥ & Ny ot o gafar

‘ug Tyt & TR AT & wga, T
WA Tt #rogew AR g
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w=gIll M AN @ OR 9w
g T ETC AT fAqTr g I
4g TH AR T4l A, aled A0
# g gaen A Fq agr fv 79 ¥ FH
gie gei¥ &9C @ ST | 98 Tga §i
grasss g e oara gare gaw
forg stF 1 ooy § gad afeamr ¥
ag W Agai 91 fB syl o9 o
gfestlaaq geri & sl wX feew
fegents sidi §, fadmr g §, wawt
ft e za% W W@ W fee
YAF g A FEH FHAR §, I
adue & AT s gw I AW,
@ ST FIBT ERT ) WIS SART
HeqT T aga g WK 48l FH HHA
qor A Tesfaw FIwIREnT T 2
gy awaAd & fF fhqar #w Jaq agt
g3 FIW W 4T I ITF T2 FIC
F1 fisar & wrag W7 frdy gam #
FEl faadr guer

foe sigi od g & g &,
g a@n @gy wdi g 7 o3k wdm
gifus Fear Fifgd A o s@w
o TH T g g oSt fmew
geedi, q1 gaw q07 foidy ofr defg-
74 HAA & A ARF F IR E, A
asfit FET TAE FAT A G SHAT
L FEAT A §F FO g4, q1 IT
M Fr glrar fra adh ke
3q% N9 geAT ug FH-AH, d AR
odi war g g B wug fwew
geed wHd gu N & & av wrf .
Frstar agt 8 fv 3gh o eqiegT F7@r
fear wtar 3 9 wawr &1 @t @i
Y 4F W T, qr 9HC T AF
Fadar wvz fogsr @wd oI Iqd
gH AN ® Fg TA AW F( WL
o AT Fr g feer &0 o9
g ¥ T QN AT HEH & ¥
o) 3¢ ggm Sifwey #ear wifgy
TS 99gs I9H W PA@R
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aifde & o ot s ofcamn
¥ 3 wem wnfer faad fosad
gF F1T IqT T FF FANH ATSt (ew
T ¥ FW FW QEAT THUF
FHETL 32-32 AM™ "o TH-TF foen
¥ oam & & fog dar & 1 a,
B, G M@ T4 AAT G ql ATHEAT
qr g agh ) 9 Jar gmia & Ia%0
BIsT & S®Iq A &t Fw AW &Y
W sg¥ AR UF AR WeeT
T BA WA AR § AR vq) I
SR K @7 T S AR g SAR
glggr 3 @sa@ § |

feT ug wa = wifaw ar o
gAMT BIAT OF & WHIA A &
FR AR KX K A, qG A AR
S & qga FA &1 U gare Arfaw
3% A FTH TG ¢ | TTRT G AL QY
g wifq® AT Wifge 1 ag v
gSIT S @ AT g, I9F  Fr
FT TG BAR FET (g0 wx AR
gifgs 1 § faw @ sw@T, gaF
FIX F A S AT g, SAF1 W
FE w9 A, 79 frwwa agf g
afex @sfi-Ff @ FG IR TH 91§
F Fgr A fv S uader g Ed
g 9T AW WY A N AT AfgQ
qifge 37 &t & e 9@t @ga
g g o g | @ gafag #Wr
qqQT § fF T ards @ #®) sam
§ @y gu gArR Adr wEEw T
gamEi & AT e19 IT AT 3AF
arg § 39 fasr F1 GwdT FE g

SHRI BIJOY KRISHNA HANDI-
QUE (Assam): Sir, I congratulate the
hon. Information anq  Broadcasting
Minister for bringing forward this
Bill to provide for financeg to promote
the welfare of certain cine-workers.
It hag been criticiseq on grounds of

990 RS—11.
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and belated decision.
Though generally speaking, I agree
to these suggestions, we must admit
that it is not material benefit so much
at this stage but an expression of the
focial and moral obligation on the part
of the Government to give due recog-
nition to the creative talent not only
of the film wartistes but also of all per-
forming arts and also those low paid
techniciang and others who operate
kehind the celluloid screen, unnoticed
of and ursung for. The tragic circum-
stances in which great artistes of the
past like Sadhan Bose and Uday
Shankar dieq are a sad commentary
on society’s obligations—social ag well
as moral—to our artistes. If such
steps are taken by the Government,
at least it will keep track of those
artistes who want some kind of assist-
ance, financial or otherwise, some
kind of propping up. Let us lock at
the Bill {from this angle and in this
respect we must admit that the Gov-
ernment speaks on behalt of the
society.

Sir, creativity is the soul of all per-
forming artistes and it is through the
medium of creativity that the artistes
reach the people. A complaing is
heard too often, even in this House,
that this medium is subjected to ab-
ject commercialized and that the
artistes {hemselves are given to com-
mercia] gimmicks. The complaints,
no doubt, are genuine but they need
to be looked into realistically, Before
making such complaints have we ever
tried to track down the reason of such
an attitude of our artistes? Have we,
at the same time, realized that there
is a gap between the artistes and the
masses? And yet, at every daily
round of our social existence, at a play
or a movie, a poem or a piece of scul-~
pture, a painting or an artefact, the
creative artiste and the public meet,
not only in the material world but
also in the world of ideas. Yet we
do not get to know each other, In
past centurieg this meeting place was
simple and straightforward the crea-
tive artiste and his public were most
clearly definable, Today the biggest



223

[Shri Bijoy Krishna Handique]

problem is that the artistes meet too
large a public too frequently, but in

contrast with  the public of past
ages, this public is not known tlo
them. And if this heterogenous
public is not known to them,

how can they establish rapport with
them, how cap they identify them-
selves with the sorrows and happi-
ness of the teeming millions called
human medley? If this rapport
is lacking, the artistes will no doubt
fail to play their role in society, to
live their missions of life, So, Sir,
the question arises—the most legiti-
mate question-—shall we take it that
the artistes, the performing artistes,
have then failed to live up to the
expectations 'of the society? And to
answer thig question we have to pose
another question: Are the artistes
assured of the sympathy ahd appre-
ciatéon of the people in return of
their service in entertaining them,
in making them smile and laugh and
to relieve them of the burden of
gorrows by identifying themselves
with them? The answer is ‘No’. It is
ruthlesg inhuman and vulgar too to
look upch the artistes ag a king of
entertainment machines and tend to
forget them when the going is not
good, ag it were, they discard worn-
out machines, We should bear in
mind that socia] obligation is a two-
way traffic. It is easy to sermonize
to those who put themselves in our
service and, I am afraid, we tend to
forget our responsibflity to them.

8o, it is imperative that a climate
of sympathetic understanding and
eommuication must grow  between
the artistes and the people. The
present Bill, Sir, recognising the
service as well as the role—though
in an implicit manner—of the artistes
in the society will go a long way in
preparing the ground, But one thing;
however, needg to be made clear.
Such State support to performing
artistes runs the risk of being mis-
understood or more precisely misinter-
preted unlesg this Bil] is hedged with
well defined clarification and assura-
nces. I would like to quote the cele-
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prated French write; Andre Marlaux,
who was a decade ago the Minister
cof Culture of France. Defining the
‘eultpral policys  he said: “Support-=
without influence”, What is required
ig a clear and coherent cultural policy

which, among other things, must
make sure that the artistes are secure,
that the material circumstances ahd
the economic conditions of their
works are assured. And so
far as thig aspect is concerned,
the present Bills, touch only a

finge of the problem only, I would ’
not join those critics who say that it

is too inadequate to achieve anything.

I take it as a beginhing, 'a good begin-

ning, in the society whose concerned,

more precisely, rapport with the cine

artistes last for a couple of hours

only. So let us hope the hon. Minister *
wil] bring forward a comphehensive

Bill at no distant date framing a

clear and coherent ‘cultural policy

which will include extending much

greater assistance to the performing

artistes not only in their rainy days

but must see top it that their sunny

dayg or at least the promise of a

sunny days ahead do not end up in

wilderness, ’

Before I conclude, there is ome
point I would touch upon. It has
been referred t0 by many others,
but T look at it from a different angle. .
There is a blanket duty of Excise at
the rate of Rs, 1000 for a film, irres-
pective of the budget, high or low,
and particularly without keepihg in’
view the distinct categorieg of regio-
nal and national pictures. 1 am defi-
nitely not in favour of a reduction
of this rate for regiona] pictures.
What I mean is that there should be
a gradation start, a sliding scale, start-
ing with Rs. 1000 or some such rate.
It i absured even to conceive of the
idea that the regional picture of
Assam or, say, of Manipur or even
Orissa with a limited market poten-
tial pays at a similay rate ag a Bom-
bay film. How do you club together
Bhuvan Shome and Kranti or Aakrosk -
and Naseeb or Chakra and Silsila?
These things need to be lookeq into.
1 hope that the hon. Minister will

~
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look into thege suggestions, the sug-
gestions made by me as well as those
.made by certain other hon. Members
and see that they are implemehted.

T AT arerawr qrgy (fagre):
JIINTS T 9igq, q) Mag fagaw
azd ¥ fa=rv & fox wvga g AW
AT QTEQT GITT g T fa=rv
737 {67 78 € 93 § %% <rdq|
g wn § a7 W gdqrey w©
g aar ¥ @wEre faar g f' qgar
T AfgT 1 avEre o) a8 fagas
arar & IR [TEAr F gaArAy @
FAET aqI9H ®F Y FeaqT A1fygq )
EEE] fadar  sdurfeat %
:Fa & L H B owH, # D
gt f azare & qar R €
477 FfgT f5 aqre T Fmw &y
qrar? g weqd QT SIS 8
HC R F T4 sTeqT T WA 2
gah wA®/ fement ar famfo @)

-+ 4Av¢ B STIATAT FV HIAFA TR
% forg fEed 2w ¥ o7 faq & 3w
* Afedss 1 FUT IIT &T FIY
foqr ar ad, v # =wfvg | 4%
1 x1g FRT a1 a% | g8 9
QTHIT KT AFATAT & 4T H1RT

A ATAIT &T qATY AT7 BT
- R 79 gy F g99 ¥ ua
s B g wET a9 AwE 097,
3 YT WIS @ g qroft’, uF w9y 4w
A0 HIT Qu ¥IF YT FA T
grya # fasrd | ws aTe FAY
ATAT A TH AT T HT q
B 1 - - B 1 O
qCHEYAT FT L TF AT
“fegw @@ 2, 3@ A AT wrfRe
fA3AT wIAIAT & I AIFIA AT
t afama, ~ 2 wfawa, 3 wfaers,
a3 av 7 AfAT 1 AN fAaarsaraEr
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FAIT Fg TAST ST WSED B
zeqir & fag 2, faadr aw amig
¢ A1 FF ¥ | Tg TAFY HIHIAY
% wfawa # fgatg & «aar =rfex,
afaus g 3 frarw 3 #:ié-
F§ fHew oH) gF & ST Fad
7gq) § @AY, avl o, voF) wn.iq
41 ST B AT 9 ¥ FUS qaar
AT faar At g |

5 p.M.

*Fi-Fi€ feew ) AYA, I0T AR
T AT g HT @vg g oA €
Ty ux fegm F wma@v o Y
Fi aArar =91fge | va W aim @
dar fu o) 3 WaAg wEew F
gatqy fa faqwr & o sew Fiaw
W Aifawr w1 W WET-any
19 @ § 9% fag Frs 9T Q)
famr udt ux avg *1 HE) & WY
Wrav-"av g7 Fe w7 Ry aar
2\ & Ay A gaar frar sar
B faa1 fagr 9d) &, 19 % & N
g4 wA#r frgr wm@r @ SEE
SAFT HgA AT WIHGA gAY
w7 WR FA Jg  FIAT GHT FgA
79 7RI 2 | T A7 g F1 AN
3 fag W) vFIT F qrE F1§ F1T9
T g Jifgr Wi avEIT w7y
#TTT #IAER B fag g@Araifee
T® T QTHIT O, 7 o fa3AT 3
T8 w910 §, I #1737y
I|qF QS § 9w @ IMAT
gar & fasar g | @Y TAE WY
arfgat a7 QI & 3TH T B
A% enifq aga gy 2 1 O
sR=nfeat § #@ Twr faar ST )
37 A M AT FAT AE =IRAT
Rt GATHAZ TFgx A Afgar
e waq o A0 fagr a7 A
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3R AR faTRqr g AqT,
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#T410 $IW  F4T TY TAT S qIW
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Ml 9atE @ @I § 1 FINR
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¥1gfszaior AW Tg Argay §fw
RIATARETT T HITHHFTTC G
W ] T F I FOAA Y Farar
HEA @1 AITF UFTTH JTETFIR
TAEHIT K & 97 Frqa gwar
qgar 8 W gAA avs  fader
gy s1q ggmid asw g fadar
qIFHT MG GAraT STar § —wgar
¥g AT WX ATHT F§ T & A
YAATHIT BIGTE | Hi% FITTATHTT
QT ? 48 41 FATEHTT &Hal |
AT T X AT AL ATHT w8 T & av
qadAl Tl AR qVIZ FARFIT
¥ ERAT | FAHIE THIATH
TEUE AT THET FHG G&T
rar Ffge awr wmy Fw A fey
S FLAHT a1 & AU fdza

LT

e TN

SHRIMAT] KANAK MUKHERJEE
(West Bengal): Sir, this ig a very
important Bill, as the importance of
the audio-visual masg media in our
country cannot be exaggerated Sir,
cinema came to India in 1890 and
today we are proud that India oc-
cupies the first place ' the world
so far ag production is concerned.
It hag surpassed even America. But
the strangest fact is that in India the
ciiema workerg of ali the three sec-
tors—production, distribution and
exhibition—who are about 3} lakhs
in number, do not ¢njoy any statu-
tory laws as exist in other industries,
So they do not enjoy mMimum
wages, medical benefits, gratuity
and other retirement benefits, work-
ing hours, holidayg aag  protection
against occupational  hazards. Sir,
e«you will be surprised to know that
the minimum average wage of these
34 lakh cinema workerg comes to Ras.
150 for unskilled workers ahd Rs.
200 for skilled workers. Is this not
considered to be below the poverty-
ling considering the present state of
cost of living in our country? So it
is high time that the cinema indus-

- PR s
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try should declared as an “indus-
try.” ang it should come uhder the
Industrial Disputes Act so that the
workers may get their due benefits.
Sir, the West Bepgal Minister for
Small Industries, Mr, Chittabrata
Mazumdar only last moath wrote to
the ho:. Minister fo bring the cinema
industry under “small Industries”.
After that Mr. B. Bhattacharya, our
information and Culture Minister,
wrote to the Minister concerning
this. Moreover, the hon, Minister has
received in this conext many memo-
randa from various uniong like the
Cine Technicians and Workers Union
of Eastern India, the Bengal Motion
Pictures Employees Union and the
Abhinetri Sangh.

Sir, T understanq that the Informa-
tion and Broadcasting Minister, Mr,
Sathe, sometime ago promised to
bring it under “Industry’, but the
Industry Minister, Mr. Chanana, did
not agree to it. I do not know what
is the mystery behind it. When even
colg storages and godowns have been
recognised as “industry”, why not
the film industry in India which is at
the top of the world?

Sir, this Cine-Workers Welfare
Fund Bill, as my colleagues have al-
ready mentioned, concerns only the
workers of the production side, Why
leave aside the exhibition side and
the distribution side? I do not under-
stand. So, this Bill is very insuffi-
cient because it covers only a
small part of the total workers
and only one part of their total de-
mands. Why this discrimination? A
comprehensive Bill, as my colleagues
have mentioned, should come. Now,
I understand that 4 Bill on the
working conditions of the workmen
employeq in the film industry is
pending in the file of the hon. Min-
ister since 1966-67. May 1 know what
is the present position of that Bill?
On the 4th August, 1980, a delega-
tion from the West Bengal Motion
Pictures Employees Union, led by
Mr, Somnath Chatterjee, M.P. and
Mr. Hiren Mukherjee, ex-M.P., met
the Minister to plead for the intro-
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duction of this Bill, and he said
he would see to it. How did he see
to it? May I know? Sir, the Advisory
committees suggesteq in this Bill at
all levelg should be welcomed, but
those bodies should not be nomi-
nated; they shoulq be pggperly elect-
ed at all levels because, we know the
condition of the nominated lot,

The Asian Pacific Conference of
Audio-Visual Workers’ Unions in last
May, 1981 to which evep the Prime
Minister herself sent a message of
blessings, noted with grave concern
and said: Ny

“The decline in the regional
trenq in Eastern Region Film In-
dustry reflecteg by dwindling num-
ber of laboratories and definitely
Bengali Films are showing a steady
decline,”

I am very sorry to note that our hon.
Minister hesitates even to pass the
proposed West Bengal Bil] on com-
pulsory screening of regional films.
Film production is confined to three
regions of India: Calcutia, Bombay
and Madras. Of these, Calcutty is the
oldest and has the pride of place. I
am again proud to say that eminent
works of Satyajit Ray, Writtak
Ghatak, Mrinal Sen, etc. are done in
Calcutta laboratories, And the condi-
tions of these laboratories are practi-
cally miserable, Practically medieval
working conditions are prevailing
there. Now, the State Government
of West Bengal since its inception
in 1977, is trying to do its best to
help the cine workers. In Kerala
since 1978 the Pension Act has been
in operation under which all the cine
workers are getting a pension Dbet-
ween Rs. 100 and Rs. 300 per month.
In West Bengal we are already giv-
ing Rs. 5000 to the relatives of the
deceased and Rs. 4000 to the injured
and invalid workers, Again the West
Bengal Government has taken the

Fund B:ll, 1981 332

following . measures to help the
cinema industry:

(1) Take over of the existing
studiog under direct control and
equip them with modern equip-
ments,

(2) Build a colour laboratory in
Calcutta, )

(3) Giving grants fo technician-
directors for making artistic and
healthy films-—progressive film
makers of other parts of India are
also getting aid in this category.

(4) Increased number of docu-
mentaries and news reels.

(5) Children’s film progr;amme
on regular, ’

(6) Building 3 art theatres as an
alternative release chain to com-
mercial circuit,

(7) Utilising the projectors the
Government has at their disposal
to exhibit progressive films in

" rural areas,

(8) Giving tax relief on some
films the Left Front Government is
trying to help the producers of
small means.

Moreover, the Cultural Ministry of
the Left Front Government has given
lumpsum grants to the families of
dead and disabled technicians and
workers, But the problem is so acute
here that the efforts of the Left
Front ‘Government are being  frus-
trated because of the negative atti-
tude of the Union Government.

I hope the hon. Minister the Union
Government, will take into consi-
deration all these points, and bring
forward a comprehensive Bill for the
benefit of all sectors of workerg in
the film industry,
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[The Vice-Chairman (Shri Dinesh
Goswamsi), in the Chair].

SHRI U. R, KRISHNAN (Tamil
Nadu): Sir, j whaleheartedly wel-
come these two Bills, The Govern-
ment ought to have brought these
Bills even before. Mrs. Indira Gandhi
is the champion of labour class, Long
before the Minister should have
brought a Bill declaring cinema as an
industry, When cinema is Geclared
an indusiry, then these two Bills
will become infructuous, Now, what
is the object of the Billg that you
are going to enact? The definition of
a cine-worker ig given in the Bill as:

“Who has been eniployed, direct-
ly or through any contractor or in
any other manner, in or in con-
nection with the production of not
less than five feature films to work
as an arliste (including actor, musi-
cian or dancer) or to do any work,
skilled, unskilled, manual, super-
visory, technical artistic or other-
vise;....1 do not know for what
period, five years or ten years.

Another aspect to which the Min-
ister has to give due consideration is
this, Suppose one worker has work-
eq in Bombay for some time and in
Calcutta for some time and jp Mad-
rag for some time. Wil} such category
of workers be covered by this Act?

Some hon. Members have said that
more than three lakhg of people are
involved in this industry and bar-
ring o few, all others are very poor-
ly paid and are not cared for, There
are no Unions for them and the wor-
kers do not know tiheir rights, ¢
would in this connection gay that
Madras is one place where more than
half of the films produced in the
country are being produced and for
this reason it has earned the pride
of being called the Hollywaodq of
India.

I woulg like to mention that cinema

is in the State List. Now there is a.

.move to bring it into the Concurrent
List, 1 vehemently oppose that move.

[8 SEP, 198117
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Cinema should not be brought into
the Concurrent List and it should
temain in the State List.

About Black money, we all know
that at least a portion of the black
money is being used by the ﬁlnl,
industry, especially producers, exhi-
bitors and cinemg threatre owners,

We know that many cinemag are
not screened at all after certification.
They are also being asked to pay
Rs. 1,000/-. The pictures are not even
sereened, 1 do not know whether the
Minister woulg like to pay them
Rs, 1,000/-. ,

Recently the Government of Tamil
Nadu has set up a Film Industries
Corporation with Rs, 2 crores in
order to help film producers to pro-
duce quality films,

One word -about the Committee. We
ao no{ know the term of the Com-
mittee. Will it he for one year or two
years or three years? We also would
like 1o know how the members of
the Committee will be chosen. These
have not been made clear in this

_Bill. Therefore, I would like to know

from the Minister what is the term
of the Commitee,

Lastly while appointing these com-
mittees, the State Government should
be given due representation on them,
With these words, I support the Bills.

SHRI VASANT SATHE. I am ob-
liged to the hon. Members who parti-
cipated in the - discussion and have
made very valuable suggestions. As
1 said, this long due measure is just
a beginning. I am conscious of the
fact that much more needs to the done
for not only film industry, but for all
the entire performing artistes of all
other branches of art. But at least a
beginning has been made, T can
assure the hon, Members whg sug-
gesteq that a comprehensive measure
needs to be brought to cover the
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working conditions of the employees
in thig industry like any other indus-
try—Dr. Shanti Patel suggested this
—that as per my assurance in tlhis
very session 1 am introducing a Bill
relating to the working conditions of
cine-workers, in the Lok Sabha. The
Bi:l is now ready. It had to go
through so many stages. You know it
had to go to the industry to get
their suggestions, it hag to go to the
emplovees to get their comments and
it had to go to the Labour Minis-
try for their reaction. Everyone here

knows how from one Ministry to
another it had to go and all this
takes time, But ag soon at I took

over I had givepn an assurance that I
would give this top priority. I have
pursuad the matter and the Bill is
now cleared by the Law Ministry.
And, Sir, I am happy to introduce it
in this session itselt which by itself
will 22 5 compreica ive and salu a.y
measure. But then, Sir, these Bills are
inter:ded tc serve o limiled purpose,
Once that Bill comes, then all the
other measures like the Provident
Act, Gratuity Act, Minimum Wages
Act, etc. would be covered. But this
will not cover cven ihe ordinary laws
and, in the field of industrial law  Sir,
there are so many enactments, as
everybody knows, and no one enact-
ment can cover all the benefits andg,
therefore, these Bills are  brought
forward only to ensure some relief or
some welfare to those who are in in-
digent circumstances and who have
worked at least in five films, if not
more, the minimum number, and who
get either monthly pay of one thou-
sand rupees or a lump sum of five
thousand rupeeg per year. Well, it can
always be aruged and asked, con-
sidering the present cost of living,
what js this one thousand rupees per
month in the cinema field, So, the
amount should be incrcased so that
you can bring in more people, But, as
I said, this is only the beginning and
let us start from the lowest and then,
as our fund grows, we can think of
going higher up.
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. that the small-budget
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Then, Sir, I may tell Mr. Krishnan
that a worker can work anywhere in
the country and it is not that he
should work in five films only in
Madras or in five films only in Cal-
cuttta or in five films only in Bombay,
He can work anywhere and it makes
no difference as long a; he has worked
in five films,

SHRI U. R. KRISHNAN: But how
are you to identify them?

SHRI VASANT SATHE: Whom?

SHRI Those

workers.

U. R. KRISHNAN:

SiIRI VASANT SATHE: It is pro-
vided here, You see clause 10.

SHRI U. R. KRISHNAN: The Com-
missioner cannot do that.

SHRI VASANT SATHE: There you
you will find this that the Central
Government may require a producer
to furnish, for the purpose of this Act,
such stutislical ang other informaiion
in such form and within such period
., may be pres.ribed. We will make
the rules and they will make the re-
gisters and other things so that any
producer, who has produced with the
help of any employee, will inform us
in that form as to whom he hag em-
ployed, how he employed, for how
many months and what he paid and
all that,

Then, the second thing is that Dr.
Zakaria has made a suggestion that
we should consider some other
method of augmenting the income,
Can we link 1t with the production
There is a constitutional problem.
Can we link jt with the production
cost? There is a problem again. But
then, Sir the suggestion that he made
is a tempting suggestion and I shall
keep it in mind and 1 will wee
whether we ean link it, per print, so
film-makers,
regional film-makers, may produce
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only a few prints and the film-makers
with & bigger budget, may produce a
larger number of prints. Can we do
lite? We suail sec and we sihall con-
sider that. But today, Sir, at least we
have taken the minimum which, we
feel, no film maker, even the low-
budget film maker, can grudge pay-
ing, that is, paying a thousand rupe-
es. Therefore, we have begun with
thie lowest possible amount. But we
shall keep all these things in mind,
As 1 said, this is only a begining and
let us have some experience for a
year or two and see how we go along.
Then, Sir, as I said, it is not only this
7.5 lakhs, but also grants from the
Central Government; grants from the
State Governments may also come.
But, you know, Sir, the honourable
Members have been asking; why don’.
you include the exhibitors, the exhi-
bition and the distributions workers
also in it? But cinema exhibition is

a State subject and distribution also
is not under our control. Today, this
1ackel which I have releried to ear-
lier is at the exhibition and the
distribution levels. The best young
directors are producing good films of
social purpos:. But they cannot be
sure because they do not get the
theatres. Ag I have said, this is vir-
tually a racket and we have to break
it.  You are in a  system which,
I hope, Dr. Shanti Patel will under-
stand—We  belong to the same
school—is based on exploitation It is
a socio-economic system based
on the law of demand and
supply and the exploitation by the few
of the many. Ag long as this
system remains, the entire film
industry will be based on the law
of demand and supply. “We make
this film because this will sell.
If you have this masala in it, it will
sell. This formula will sell and, there-
fore, I make this film.” They get the
money from the black money people
at exorbitant rate of interest at more
than 40 per cent. So, Sir, where do
- you begin? You must control exploi-
tation. But how will you do it? Just
now, Mr. Krishnan also .said, “Don’t
bring 1t in the Concurrent List.” Why?
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The entire entertainment tax on ex-
hibition is taken exclusively by the
State. But how much do they spend
from that entertainment tax for
building cinema houses to show even
good regional ilmg? No. How much do
they spend for helping cinema and
theatre employees? Nothing. Some
beginping has been made. 25 crores of
rupees are earned annually in West
Bengal irom cinema exhibition. Rupe-
es 30 crores or more are made by
Maharashtra State and about 20 crores
of rupees or so by Tamil Nadu. But
how much do they utilise for the wel-
fare of employees and for good
cinema about which you have been
talking? All that I have been saying
is that we won't touch even a farthing
of your entertainment tax., If you
want good regional films to be shown
in every region and on every circuit,
unless it is at least in the Concurrent
List, it cannot be done. I am not say-
ing: Take it in the Central List. Now,
what are you scared of? In that
case, we can encourage good cinema
throughout the

couniry, ot oniy
thig . can have cinema houses
everywhere. Then, Sir, practically

every Member who participated said
that cinema in all its sectors, i.e. pro-
duction, gistribution and  exhibition,
should be declared an industiry. I have
said that in principle I agree with
thig proposition. But what do you
mean by it? If it is only for the
purpose of Industrial Disputes Act,
then T am bringing that Bill and that
will cover it. If it is for the purpose
of giving the benefit of financial as-
sistance to producers, that creates a
problem because what is the security
from the producer which a bank must
have when it advances lakhs and
lakhs or even crores of rupees. What
is the security that the producer can
give? These are some of the prob-
lems. Regarding the construction of
cinema houses. I think that can be
treated at par with the construction
of a hotel and it should be considered.
I have taken this matter up. For-
tunately, the Finance Minister has
come. If his Ministry approve of it
when they consider it. I would be
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very happy o come forward with a
proposal. I have dealt with practically
all the aspects. I once again thank the
hon. Members for giving this whole-
hearted support to these two mea-
sures. :

SHRI RAMAKRISHNA HEGDE:
It is ‘qualified’ support,

SHRI VASANT SATHE: You are
qualifying it now. Those who spoke at
least welcomed it. Of course, I my-
self have given a qualified rider in
the beginning. So, you are not do-
ing any better than what I did, I my-
self said that this is a beginning and
much more needs to be done.

SHRI RAMAKRISHNA HEGDE: 1
am supporting you,

SHRI VASANT SATHE: Thank
you.

DR. SHANTI G. PATEL: What ia
the difficulty in putting a levy on
what the producer has spent? After
producing the film, instead gf Rs. 1000
flat, you can have a percemffage basis
on the money that has been spent in
producing the film.

SHRI VASANT SATHE: The ques-
tion of double taxation and all that.
But these thing...

Shri VASANT SATHE: There ig a
a will, there is a way.

SHRI VASANT SATHE. There is a
print-wise method also. ‘There are
methods. We will keep all this in
mind. Let us make a beginning. Let
us see how it functions, And then
we shall consider how to augment
this so that we can help the em-
ployees.

Thank you, Sir, once again.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): The question
is:

“That the Bill to provide for the
levy and collection of a cess on

feature films for the financing of
activities to promote the welfare
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of certain cine-workers and for
matters connected therewith or in-
cidental thereto, as passed by the

Lok Sabha, be taken into consi-
deration.

The motion was gdopted.

THE  VICE-CHAIRMAN (SHRI1

DINESH GOSWAMI): We shall now
take up clause by clause considera-
tion of the Bill.

Clause 2 was added to the Bill.

Clause 3-~Levy and collection of cess
on feature films,

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): There is an
amendment to Clause 3 by Shri Shiva
Chandra Jha,

SHRI SHIVA CHANDRA JHA
(Bihar): Sir, I beg to move;

3. “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Cine-Workers Welfare Cess
Bill, 1981, ag passed by the Loh
Sabha, namely:—-

‘That at page 2, line 7, for the

words ‘one thousand’ the words
‘two thousand’ be substituted.”

T AgEy ¥ age A A,
gaar ¥ faage a=w A wifww w27
gfs fagmr aad Fgw "IRMLR,
gAY SAT MEEWHIT &

a0 grg 3gm fawat .
feary =g aga fwfwes &) 9@l
F31 & & modt agax Feigfoa =
@ % Su¥ wy @ faw sgwr
S AET qg FAw SUFAT 1 { AWET
age  fafmds & (saeTT)
# dmga & gafas @ AaTg |
U gA Narg # aw wid) g Ag
AgF qIUF AT N FA AL,
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The questions were proposed.
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THY. VICE-CHAIRMAN (SHRI1
DINESH GOSWAMI). So, you dre
not in a position to accept the amend-
ment.

' SHRI VASANT SATHE. 1 canno:
accept it :

THE VICE-CHAIRMAN (SHR!
DINESH GOSWAMI). ' I ‘shall now
put the amendment of Shri Shiva
Chandra Jha to vote. The question is:

. 8. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made:in
the Cine-Workers Welfare Cess Bill
1981, as passed by the Lok Sabha,
namely:—
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‘That at page 2; line 7, for the
wordg “one thousand” the words
“two thousand” be substituted.’

The motion wqs negatived,

THE  VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): The question
iS;

“That Clause 3 stand part of the
Bill.”

The notion was adopted.
Clause 3 was added to the Bill.

Clauseg 4 and 5 were
Bill,

added to the

Clause 6—Power of Central Govern-
ment to exempt.
e
THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): There i3 one
amendment by Smt. Kanak Mukher-

jee.

SHRIMATI KANAK MUKHERJEE:
Sir, T beg to move:

1. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
Cine-Workers Welfare Cess Bill,
1981, as passed by the Lok Sabha
namely: —

‘That at page 3, clause 6 be
deleted.” ”

Sir 1 want that Clause 6 be deleted.

The question was proposed.

SHRI RAMAKRISHNA HEGDE:
Sir, may I make a suggestion? In this
matter, instead of taking the power
into the handg of the Central Govern~
ment, automatically all those films
which receive State awards or Cen-
tral awards should be exempted. I do
not know why at every time, at every
stage, the Government wants to keep
the power to itself. There is likeli-
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hood of a discrimination being there.
Therfore, those films which receive
State Awards or International
Awardg or Central Awards should
be automatically exempted.

SHRI VASANT SATHE: Howsoever
a low-budgeted film may be, thousang
rupees amount is actually nothing.
Sometimes films are being produced
which actually have no markeiable
value but are good quality films and,
therefore, to encourage such things
this enabling power is there. There is
no desire to use it indiscriminately
and allow more exemption; that is
noi the idea.

SHRI RAMAKRISHNA HEGDE:
For that, the solution ig to give sub-
sidy to films,

THE VICE-CITAILMAY (SHRI
DINES H GOSWAMI): The question
is:

1. ‘That the Rajya Sabha recom-
mends to tho Lok Sahha that the
following amendment be made in
the Cine-workerg Welfare Cess Bill,
1981, ag passed by the Lok Sabha,
namely:—

‘That at page 3, clause 6 be
delected.””

The motion wag negatived.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAML): ‘Lhe question
is:

“That clause 6 stand part of

Bill.”

The motion was adopled.

the

Clause 6 was added to the Bill.

Clause T—Penalty for non-payment of
duty of excise within the prescribed

period
THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): We take up

clause 7. There are two amendments.

SHRIMATI KANAK MUKHERJEE:
B3ir, I move:
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2. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amencment be made in
the Cine-workers Welfare Cess b,
1981, as passed by the Lok Sabha,

nameiy:—

“That at page 3, line 14, for the
words “fifty rupees” the words
“one thousand rupees” be subsi-
tuted.””

SHRI SHiIiVA
Sir, [ move:

4, “That the Rajya Sabha recom-
mends to the Lok Sabha that ihe
folowing amendment he made in
Cine-Warkers Welfare Cess Bill
1441, as passed by the Lok Sabna,
namely: — T

CHANDRA JHA:

‘That at page 3,l line A14, for the

word, “fifty” the words ‘“one
hundred” be substituted.””
The question wag proposed.
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THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): The question
fs:

2. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Cine-Workers’ Welfare Cess
Bull, 1981, as pasced by the Lok
Sabha, namely:—

“That at page'3, line 14, for the
words “fifty rupees” the words
“one thousand rupees” be substi-
tuted.” ”

The motion wag negatived,

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): The question
is:

4. “That the Rajya Sabha recom-

mends to the Lok Sabha that the -

following amendment be made in
the Cine-Workers Welfare Cess
Bill, 1981, as passed by the Lok
Sabha, namely:—

‘That at page 3, lire 14, for the
word  “fifty”’ the words “one
hundred” be substituted.’”

The motion was negatived,

THE  VICE-CHAIRMAN
DINESH GOSWAMI): The
Is:

“That Clause 7 stand part of the
Bill.”

(SHRI
guestion

The motion was adopted.
Clause T was added to the Bill,

Clauseg 8 to 10 were added to the
Bill,

Ciause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI VASANT SATHE: Sir, I
move:

“That the Bill be returned.”
The question was proposed,

THE  VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Now, from the
Janata side I have got three names.
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I cannot permit all the three of you
to gpeak.

ftfraxm : a8 Qfsw
T AT F FAITH F AT 1w o
qA T ard FgD EN

gaawtem (sft faRm endr) o
ng IF 3 CEIATA WA w¥F
ada ? '

s e W FrwTES
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AUfen #xg Far §1 4 wEy
FrgaF gty fvar a1, giREN N
ot wifewn § awdre €, 9% qga
wufsas § 97 fou aga gwedl ¢,
1 qQ@T a1 500 %o OF FHIA IIAT
Fen dear g fofade § IR
Fgrar | g fafves & awar g
qidw FAfH A agHw WAw § -
nifeeey, 299 fwwe, €19 3T 919
F A warar § agoTaw ¥ 9EEY
el 1/ FIAATE 1000 ARG
WS A AgE HIY S RF
g afs7 500w Al F) deAT
Fga 3wy faanr a3¥ ¥ g4-
FIC T fAg AT AT OF  FI§ QAT
IEY 500 FT FT ¥ form o
TIAEY BT 3T § AT g WA g wFAT
g T 500%0 ax AT AIY §afx
me I fAg FE& sgFEqr w1
g W AT W LT Q7
g 1 fedmr W # oaga W@
feagfedlst &t uF %% 1000 %o
qF 9T ATH g HIT gUT DI A
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FTHT ITF A feeqfed s een
FRAFTFE @9 @I £? Wl
ot # gAFA £ ferafed) wy gwear
oAT R | WY FT FF foEwt € da
AT wrowedr wigi v lwg £
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SHRIMATI PURABI MUKHOPA-
DHYAY (West Bengal): Mr. Vice-
Chairman, Sir, the Minister has
brought forward a very important
Bill for persons in the sector which
has all along been neglected. There is
no security in service for them. When
they are disabled, they are thrown
out. For old age they have nothing
to fall back on and there are no
other facilities for them while they
are working there, I know the pur-
pose of this Bill is very limited, but
I must say that it is a well begin-
ning, We can expect other things to
come, not only for this section of
workers, but for others also who are
there in the film industry. So, this
is the first step and I congratulate
the Minister for that.

Secondly, Sir, this Bill relates to
the film industry and we may discuss
in different forums about the subject
matter, what should be shown and
what should not be shown, but the
one thing that 1 know is that even
talented directors and play writers
do not get the recognition very easi-
ly or very early. I know about Shri
Satyajit Ray himself When he first
applied to the West Bengal Govern-
ment. the whole Cabinet sat to dis-
cusg whether the Cabinet or the Min-
istry should at all go in for giving
anv help or subsidy for production of
a film. Then ultimately, it was decid-
ed that since it was done before it
does not mean that it will not be. done
now or in future.

SHRIMATI KANAK MUKHERJEE:
Which, year?

SHRIMATI PURABI MUKHOPA-
DHYAY: Tt was in 1954. Now the ore-
gsent State Government of West Ben-
gal—I have read it in the papers, 1
have no npersonal experience—has
given Rs. 40 lakhs as help to this
industry for making films and as a
result. revolutionarv subiects which
can rtevolutionise the whole soriety
are now bheing picturised in films
Well, the State Government has come
forward to give help: it iz a good
thing that they did. So, when we
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speak about cinema, it does not in-
ciude only cine stars or direztors or
producers. Think of the persons
who were down below, who were
silent workers there and they have
been neglected all through. This is
high. time that something is done for
them also.

The Minister in both the Bills has
shown ug how to get money and how
to spend the money and I think it is
a good job that he has done and we
need come more measure like this.

THE VICE-CHAIRMAN
DINESH GOSWAMI): Mr.
would you like to speak?

(SHRI
Hegde,

SHRI RAMAKRISHNA HEGDE:
Actually T have something to say on
the second Bill,

THE  VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): We are taking
both the Bills together. So  you can
Speak now.

SHRI RAMAKRISHNA HEGDE: In
that case, I would like to make a
couple of suggeslions if it is not too
late even at this stage. Without pre-
judice to my evaluation about  Mr.
Sathe’s work ag Minister of Informa-
tion and Broadcasting, I must say that
he deserveg congratulations for bring-
ing forward thig Bill, but T am afraid,
whatever might be his laudable in-
tention, the purpose will not be serv-
ed fully, Firstly, the money that he
wants to raise will not be adequate.
I suggest that it should bc raised to
Rs. 5000/~. The way he has sugges-
ted to collect the money is the best
way, If you go in terms of income,
it is difficult to assess and similarly,
no other way can also be foolproof.
Sir. a film at the minimum budget to-
day costs about Rs. 24 lakhs and a
man who spends Rs 2} lakhs does not
mind to pay Rs. 5000/- as additional
cess on that Secondly, I wag rather
intrigued bv clause 4 of the second
Bill Sub-clause (1) says, “any other
expenditure which the Central Gov-
ernment may direct to be defrayed
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from this Fund”. What is this Why
do you want to keep a kind of a loop-
hole in this, Eliminate it. All the
purposes have been specified in  the
earlier sub-clauses,

Thirdly, Sir, there are provisions
reiating tg the appointment of Advi-
sory Committees, There will be as
many Advisory Committees at the re-
gional level as you may think fit and
there wil]l be a Central Advisory Com-
mitiee and a Weifare Commission
Instead of that, may 1 suggest to him
to have three Reglonal Committees,
each Lo be headed by a retired High
Court Judge—one in Calcuita, second
in Bombay and a third one in Banga-
lore or Madras or wherever you
may decide? I am afraid that those
Advisory Committees will be hot-
beds of politics, There is no clear-cut
definition about who is entitied to the
benefit and to what sort of benefit or
relief; so there will be a lot ¢f nepo-
tism, Therefore, there should be
three Committees in three Adifferent
regions and each should be added by
a retired High Court Judge, with one
representative from the industry and
another representative from the waork-
CIS.

Fourthly, I feel that a big estab-
lishment is going to be established,
if I understand the Bill correctly. A
Jot of money is going to be spent—
money that is collected for the bene-
fit of the workers—on those establish-
ments.  Therefore, I woud, in the
end, like to suggest that if it is not
too late, the Bill should be referred
to a Joint Select Committee so that
we can give concrete suggestions.

THE VICER-CHAIRMAN (SHRI
DINESH GOSWAMI): Mr. Mallick,
will you conclude in two minutes?

SHRI HAREKRUSHNA MALLICK
(Orissa): I want to mention only
one point. I think it will be very
good thirng if something is spent on
housing for the cine-workerg because
in places like Bombay it is time for us
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to remove those dirty slums and curb
black money because everybody falls
a prey to it. Either one area of the
slum can be cleared, or a separate
township can be s=t up. So also in
Calcutta and Madras,

You must also appreciate that pre-
sent siarg are the future stars. Stars
cannot just be born only in Bombay,
Madras or Calcutta, Just as there is
a science talent search scheme, gimi-
larly from every schoo! and college
in different placeg artists ~an be kept
on rolls and given scope to play a
role in future,

The last point...

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): You started by
saying that you want to make only
one point.

SHRI HAREKRUSHNA MALLICK:
This is the last part of it. It is said
that one of the famous actors of the
day was sieeping on the footpaths of
Bombay. Let us not see that all
those heroeg of future will be sleep-
ing on the footpaths of Bombay. We
should protect these people who are
serving for a great cause. As I said
earlier, cinema industry can actually
he augmented as an entirely new in-
dustry and for this. housing, health-
care and curbing black money have
to be taken into consideration so that
we can really look after these people
who are engaged in this meaningful
purpose,

SHRI VASANT SATHE: Actually,
Sir, most of the gpezches were made
in advance on the bill that is going
to come. Therefore, I reserve my com-
ments on those points and suggest
that when that bill is piloted by me,
we will have a longer discussion on
many ilems, As far ag this small
step is concerned, I entirely agree...

SHRIMATI PURABI MUKHOPA-
DHYAY: We said this in advance for
you to re-model that bill
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SHRI VASANT SATHE: I wil
take advantage of your advice in that.
What Shri Hegde hag suggested, I
myself said. I am aware of this. But
now there is a hope that at least a
beginning is made., It will be a re-
cognition, as Mr. Handigue has point-
ed out, For the first time there is a
recognition of the artistes in indigent
circumstances in a very major per-
forming art like this, and the will of
the Government to help the artistes
is being brought forth by the Bill
Let it be gone through. All this ad-
vice we will keep in mind and come
forward with any amendments ag we
go through it

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): The question
is:

“That the Bill be returned.”

The wmotion was edopted.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMY): We shall now
take up the Minister’s motion. 'The
guestion is:

“That the Bill to provide for the
financing of activities to promote
the welfare of certain cine-workers,
ag passed by the Lok Sabha, be
taken into consideration.”

The motion was edopted,

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): We shall now
take up clause-by-clause consideration
of the Bill. Clause 2—there are three
amendments.

Clause 2—Definitions

SHRIMATI KANAK MUKHER-
JEE: Sir, 1 beg to move:

1. “That at page 1, line 13, for
the words ‘five feature films’ the
words ‘three feature films’ be sub-
stituted.”

2. “That at page 1, after line 15,
the following be inserted, namely: —

‘(ia) who has been employed
directly or indirectly or through
any contractor or in'any other
manner in connection with distri-
bution or exhibition of cinema
films.” ”
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SHRI SHIVA CHANDRA JHA:
Sir, I beg to move:

3. “That at page 1, line 19, for the
words ‘one thousand’ the words
‘five hundred’ be substituted.”

The question pere proposed.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): I shall put
Shrimati Kanak |, Mukherjee’s
amedments to vote; The question is:

1, “That at page 1, line 13, for the
words ‘five feature films’ the words

‘three feature films’ be substituted.”

2, “That at page 1, after line 15,
the following be inserted,
namely:—

(i) who has been employed
directly or indirectly or through
any contractor or in any other
manner in connection with distri-
bution or exhibitton of cinema
films.”

The motions were negatived,

THE VICE-CHAIRMAN (SHRI
(DINESH GOSWAMI): 1 shall
now put Shri Jha's amendment to
vote. The question is;

3. “That at page 1, line 19, for the
words ‘one thousand’ the words

‘five hundred’ be substituted.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): The ques-
tion js:

“That clause 2 stand part of the

Bill» .

4

The motion was adopted.
Clause 2 was added to the Bill., !

Clauses 3 to 11 were added to the

Bill
Clause 1, the Enacting Formula and
the Title were added to the Bill.
SHRI VASANT SATHE: Sir, I beg
to move: i
“That the Bill be passed.”
The question was put and the

motion was adopted.

——



